GENTRAL ADMIN ISTRAT IVE TRIBUNAL

4 _‘ BANGALORE BENCH
o ' -
. o . ' ‘ Second Flodr,
. o Commercial Complex,
Indiranagar,

BANGALCRE- 560 838, .- :

Pated? | FEB 1995

APPLICATION NO: 1358 of 1994,
APPLB:ANngnﬂr.Veerenjaneyulp,3809310‘8'300
v/,

RESFKNDENTE;;'Ihe Executive Engineer,Vizag Central Dvn-11j,
' ! Vishakapatnam and two others,,

Te v
1. -;Sri.C.NcBhakthavatsalu,ﬁdvocate,
‘No,28, Rajasnou Buildings,
;$éshadripuram,Banga}ore—SSO 020,
‘-2..  Sri,M.VasudevaRao,kddl ,Central Govt.

' $tng.Lounsel,High Court Bldg,
Bangalore-560 001,

Subject:~ .Ferwarding. nf-cepies:.of the Opdepe passed by the
. Central Administrative ‘Tribunal,Bangalare, - - -
——XXe— : '

' Please find enclesed -herewith a copy of the ORDER/

STAY ORDER/INTERIM ORDER/ passed By this Tribunal in the sbove -

mentioned application(s) on 13-02-1995,

Teaed on
Y ’GE(I\G)ST
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EGISTRAR
BRANCHES, .



$ - CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH 3 BANGALORE

et

ORIGINAL APPL ICATION N0, 1358/1994

DATED THIS THE THIRTEENTH DAY OF FEBRUARY, 1995

mr. Justice P.K. Shyamsundar, Vice Chairman

mr. T.V. Ramanan, Member(R)

 mr. Vesranjensyulu
Son of Sri J. Krishna
Aged about 26 years
Residing at Care of
mr. N. Rajagopalaiah
No.30, 15%h Cross, 7th Main
Subbaraju Layout _
Lakkasandra, Bangalore-30. esee Applicant

(By Advocate Shri C.M, Bhaktavatsalu)

Vs,

1. The Exscutive Engineer
Vizag Central Division No.III
CPWD, Gajuwake, Vishakapatnam-26.

2, The Superintending Engineer
vizag Central Circle, CPWD
Opps: Birla Company
muralinagar Jn., Vishakapatnam.7.

3. The Director General of Works ,
CPWD, Nirman Bhavan, New Delhi-1l1. <. Respondents

(By Shri M.V, RaD, AQCQG.SCCC)

0O R D ER

Mre PeKe Shyamsundar.‘V1ce Chairman

we have heard the learned Standing Counsel
who has also very dutifully produced the officer, the -

Executive Enginser, Vizag Central Division No.III, CPWD,

| vishekapatnam, who had been summoned to appear before us

to tell us why action should not be taken agasinst him for

ceee2/=
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deliberately disobeying our orders in 0.A. No.571/1991

deted 30,10.1992. We find that the officer concerned

" had somewhat véry evaaivaly.takén some steps ca1cu18tive1y

to hinder the grant of benefite which was dus to the
official concerned in the earlier order, by calling upon him
to furnish some perticulsrs like date of birth, date of

appointment etc;, all of which was already avajlable in ths

office he having taken @ little trouble to peruse the

service register of the official., We are somswhat perplexed |

by the attitude adgpted by this Executive Engineer and find
there wes a deliberate éttempt_and endeavour to conﬁéchtivoly
beat him-down"ﬁy:dsnying him thé benefits.of our?drdér.
Toaay'we have beforé u;:a memo éiled by the applicent hihself
stating that subsequent to the last date of hearing the

department and the Executive Enginser had quantified fully

the financial benefits that was dus and payable to the

applicant’in-ferms of the order made in the earlier application.

we.havevalso heard the Executive Engineer who is before us

and have told him that this‘type;of unhelpful and uncooperafive

%3 44 . K : ‘ :
d&;adégﬁn.will ndt be tolerated and that he should be more

- o .
careful when it comes to implementation of our order. He has

assured us that history will not repeat itself and has asked

us to overlook his indiscretion in the matter, Accordingly,

we accept the assurance and have told him that hs should not

be caught napping oncs agaih. In that visw of the matter

we do not propoée to take any action for contemptfand direct

the proceedings to be stand terminated,

oe --.3/—
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2. v we however notice in the memo filed :

on pehalf of the applicent thet there is sonsthing ?
i .. . . . i
about the readiness and willingness of the applicant '
to accept the post of LOG but with 8ll thet we are not

concerned. 1f he i° ontitled to an LOC post, it 18

}upto him to pursue the same with the department.

with these observations, this

1 3.
application stands disposed of. NO costs.
; ~ ‘
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fl : 'Wy-r e v
(ToVe RAMANAN) ' (PeKe SHYAMSUNDAR )
VICE CHAIRMAN

mEMBER(A)

Central Administrative Tribunal
Bangalore Bench
Bangalore | a




